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‘IN‘THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BH

AT HYDERABAD
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ORIGINAL APPLICATION No.1131 of 1996.

DATE OF DECISION : 24-09-96.

Ch. Venu Madhav Rao ' ' .. Applicant.
Vs

1. The Postmaster General,
Hyderabad Region,
‘Hyderabad-1.

2. The Supdt.of Post Offices,
Peddapalli Division,
Peddapalli,

Karimnagar District-72. .. Respondents.

Counsel for the Applicant : Mr. P.Rathaiah

Counsel for the Respondents : Mr. V.Rajeswara Rao, .
Addl.CGSC.

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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.-namegtthe following @Qtatlons where he can be posted as

ORDER

ORAL ORDER (AS PER HON'BLE' SHRI R.RANGARAJAN:MEMBER (ADMN.)

. Heard Mr. P.Rathaiah, 1learned counsel for

the

applicant and Mr.V.Rajeswara Rao, learned counsel for the

respondents.

2. - The "applicant in this OA while working as Postal

Assistant, Peddapalli HO, was transferred as SPM Katarpm by

the  impugned . order No.B1-7/Genl/96 dated 27-05-96

(Annexure-I at page-7 of the O0a). The applicant 1

stated " is undergoing medical treatment for some klidney

problem and he is on leave even now on medlcal grounds. It

is further stated that his mother is a heart patlenL

needs medical consultant/medical attendant whicH

Ll>

who

is

‘available at Peddapalli. The applicant further supmits

that he is a bachellor and as there are no good heeteds and

eating place available at Kataram, his transfer,to Kataram

will cause undue hardship to him. In this connectig¢n he

had submitted a representation to R-1 for cancellatid¢n of

the transfer. He hag\also submitted in his repfesentation

that some of the PAs who are also working along with him at

Peddapalli for more number of years .than him were

not

transferred and he is being -singled out’ for this tranffer.

R-1 has rejected his representation vide letter No.B1-39/96

dated 12-09-96 (Annexure-VI at page-28).

3. This OA is filed for setting aside the impfigned

memorandum No.Bl—39/96 dated 12-09-96 (Annexure-VI at Page-

28 of the OA) rejecting his appealfand for a consegquer
direction to the respondents to retain him at Peddapall]

4. ~ At the time of hearlng, the appllcant -submits

tial

that

he 1is prepared to carry out the transfer provided hg: is

posted in a place whére medical facilities are availabl
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as medical facilities are available at those %Exations.

They are 1)Huzurabad H.0. 2) Peddapalli D.O 3) Annapporna

Colony of Godavari Colony.

5. In this OA there is no violation of any stautory

o WO PRI o .

rule ¥ amy malafides, towards the officials who issued

. .
transfery hes—beemrtrenght—cwt. In view of the above,

not think it is a fit case for interference. However

applicént is at liberty to file a representation'on

I do
the

the

basis of the averments made in this OA to CPMG, Hyderabad

and if such a representation is received, the same .should

be_disposed of by CPMG within a period of one month

the date of receipt of a copy of that representation.

from
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stage itself. No costs.

{(R. RANGARAJAN)

the applicant kf~he submits a leave application,{ the |same
ﬁay be sanctioned 1in accordance with fule_ till| his
representation is disposed of.

. 6. The ©OA 1is ordered accordinély at the admisgsion

Ane—S|

MEMBER ( ADMN. ) f?ﬁ4ﬂ%%£
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Dated : The 24th September 1996. , ./é
(Dictated in Open Court) D7/
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Copy to:=
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The Postmaster General, Hyderabad Region, Hyderabad.

The supdt of Post Offices, Peddapalli pivision,
Peddapalli, Karimnagar District,

One copy te Sri. P.Rathaiah, advocate, CAT, Hyd.
One copy to Sri. V.Rajeswara Rao, Addl. CGsC, CAT,
One copy to Library, CAT, Hyd.

One spare copy.
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THE CENfRQL ADMINISTRATIvE TRISUNAL
HYDEF\‘_.‘-\BAD BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARA3A N M(a)
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ADMITTZD AND INTERIM DIRECTIGNS ISSUED
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